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Alleged Penetration of R.S.S. into
Ranks of Government Officials

4194. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
the-RSS is making calculated efforts
to penetrate into the ranks of the
Government officials, to University
Campuses and into the mass media
owned by the Government;

(b) if so, what is the reaction of the
Government thereto; and

(c) what steps have been taken to
foil this dangerous aims of RSS?

THE . MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGIH):
(a) to (¢). Government are not aware
of any calculated efforts by the RSS
to penetrate into the ranks of Govern-
ment officials and in University cam-
puses. However, orders exist which
provide that any Government servant
associated with the RSS cor with its
activities is liable to disciplinary action
under the Conduct Rules applicable to
him.
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Reconstitution of Film Censor Board

4195, SHRI C. K. CHANDRAPPAN: ©
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have
reconstituted the Film Censor Board;
and

(b) if so, who are its members at
present?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI). (a)} Not yet, Sir.

(b) Does not arise.

Janata Cinema House for Low In-

come Group People

4196. SHRI K. LAKKAPPA. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are con-
sidering any scheme to provide
Janata Cinema House for Low Income
Group people; and

(b) if so, the main features there- *

of?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L, K.
ADVANI): (a) and (b). Cinema is a
State subject. This Ministry have,
however, recommended to the various
State Governments/Union Territories
amendment of their cinema construc-
tion regulations to enable the construc-
tion of smal] Cinema Houses for the
benefit of Low Income Group people.
It has been suggested to the State Gov-
ernments that such Cinema

Houses
should have a seating capacity of, say, ‘é

500 in a hall, without a balcony, and
costly trappings such as aircondition-
ing, adequate space for car-parking,
architectural designs like width of
staircases, gangways etc. may not be
insisted upon.
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